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All deposit taking NBFCs (excluding RNBCs)
Dear Sirs,

Requirement for obtaining prior approval of RBIl in cases of acquisition /
transfer of control of NBFCs accepting deposits

Under Section 45 1A (4)(c) of the RBI Act, 1934, a certificate of Registration can
only be given to a company if the Bank is satisfied, inter alia, that the general
character of the management or the proposed management of the non-banking
financial company shall not be prejudicial to the public interest or the interests of
its depositors.

2. To enable RBI to verify that the 'fit and proper' character of the management
of NBFCs is continuously maintained, it has been decided that any take over /
acquisition of shares of a deposit taking NBFC or merger/amalgamation of a
deposit taking NBFC with another entity or any merger/amalgamation of an entity
with a deposit taking NBFC that would give the acquirer / another entity control of
the deposit taking NBFC, would require prior permission of RBI.

3. Applications in this regard may be submitted to the Regional Office of the
Department of Non-Banking Supervision in whose jurisdiction the Registered
Office of the Company is located.

4, Notification No.DNBS(PD) 208 /CGM(ANR)/2009 dated September 17,
2009 issued in this regard by Reserve Bank in exercise of powers under Sections
45K and 45L of the RBI Act, 1934 is enclosed for meticulous compliance.

Yours sincerely,

(A Narayana Rao)
Chief General Manager-in-Charge



RESERVE BANK OF INDIA
DEPARTMENT OF NON-BANKING SUPERVISION
CENTRAL OFFICE
CENTRE |, WORLD TRADE CENTRE,
CUFFE PARADE, COLABA,

MUMBAI 400 005.

Notification No. DNBS.(PD) 208/ CGM(ANR)-2009 dated September 17, 2009

In exercise of the powers conferred by sections 45K and 45L of the Reserve
Bank of India Act, 1934 (2 of 1934) and of all the powers enabling it in this behalf,
Reserve Bank of India having considered it necessary in the public interest and
being satisfied that for the purpose of enabling the Bank to regulate the credit
system to the advantage of the country, it is necessary so to do, gives to every

deposit taking NBFC the Directions hereinafter specified.

Short title and commencement of the Directions

1. (1) These Directions shall be known as the Non-Banking Financial Companies
(Deposit Accepting) (Approval of Acquisition or Transfer of Control) Directions,
2009.

(2) These Directions shall come into force with immediate effect.
Definitions
2. For the purpose of these Directions, unless the context otherwise requires,-

(a) "control" shall have the same meaning as is assigned to it under clause (c) of
sub-regulation (1) of regulation 2 of Securities and Exchange Board of India
(Substantial Acquisition of Shares and Takeovers) Regulations, 1997.

(b) "NBFC" means non-banking financial company as defined in clause (xi) of
sub-paragraph (1) of Paragraph 2 of Non-Banking Financial Companies

Acceptance of Public Deposits (Reserve Bank) Directions, 1998.



Prior approval of RBI in cases of acquisition or transfer of control of
deposit taking NBFCs

3. Any takeover or acquisition of control of a deposit taking NBFC, whether by
acquisition of shares or otherwise, or any merger/amalgamation of a deposit
taking NBFC with another entity, or any merger/amalgamation of an entity with a
deposit taking NBFC, shall require prior written approval of Reserve Bank of

India.

Application of other laws not barred

4. The provisions of these Directions shall be in addition to, and not in derogation
of the provisions of any other law, rules, regulations or directions, for the time

being in force.

Exemptions

5. The Reserve Bank of India may, if it considers necessary for avoiding any
hardship or for any other just and sufficient reason, exempt any NBFC or class of
NBFCs, from all or any of the provisions of these Directions either generally or for
any specified period, subject to such conditions as the Reserve Bank of India

may impose.

(A. Narayana Rao)
Chief General Manager In-Charge



